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PRINCIPAL BENCH AT NEW DELHI

0.A. NO. 434 OF 2023
IN THE MATTER OF:
DAVINDER PAL SINGH ...APPLICANT
VERSUS
STATE OF PUNJAB .... RESPONDENTS

REPORT FILED ON BEHALF OF RESPONDENT NO. 2

I, Aaditya Dachalwal, Commissioner, Municipal Corporation, Patiala do

hereby solemnly affirm and declare as under: -

1. That this Hon’ble Tribunal vide its order dt. 16.07.2024 in OA no. 434 of

2023 passed the following directions:
“2 ........ In the circumstances, the report is accepted subject to payment
of cost of Rs. 25,000/~ which shall be deposited with the Registrar General
of this Tribunal within 10 days. -
6 ......let a detailed report be submitted within 15 days showing as to how
legacy waste and also daily generated waste is being processed and in
what manner solid waste management rules, 2016 are being
implemented.”

2. That in compliance to the above said directions demand draft bearing no.
830832 dt. 25.07.2024 amounting to Rs. 25,000/- has been deposited in the
account of Registrar General National Green Tribunal, New Delhi.

3. That the total daily waste generation of Patiala city is 219 Tonne Per Day
(as on 31/07/2024) (TPD) and the processing capacity of Municipal
Corporation Patiala is 160 TPD. The bifurcation of processing of waste is

in tabulated form is as below:

Waste Category Waste Generation Processed Waste sent to
(TPD) (TPD) dump
Wet waste 133 109 24
Dry waste 86 51 35
Total 219 160 59

4. That the Municipal Corporation Patiala generates 133 TPD of wet waste
out of which 109 TPD wet waste is being processed in different manner.

The details of processing of wet waste in tabulated form is as under: -




i

Category | Generation Processing Type Processed | Waste Ry
(TPD) | sentto !
“dum B 4
g . P Sk
Compost Pits 29 el R
Cattle Feeding (Gaushala) 3
Household 106 Cattle Feeding (Stray) 2 17
Wet Waste composter 5
Windrow Composting at 50
Dump
Onsit 3
BWG g it 2.5
L Piggery 2.5
Compost Pits 5
Cow Dung 12 Windrow Composting 6 0
Making Logs |
seAd A vy B RIS "
Horticulture | 0.5 Shredding e W eile 0.5 0
Composting
Non BWG 6.5 Piggery 2 4.5
Total
¢ 2
Waste |3l_§ 109 %

5. That the Municipal Corporation Patiala generates 86 TPD of dry waste out
of which 51 TPD of dry waste is being processed by Municipal
Corporation Patiala in different manner. The details of processing of dry

waste in tabulated form as under:

Category | Generation Processing Type Processed | Waste sent to
dump
” Singla Traders /Junk

Houschold 67_ i Dealers/ IPCA 38 29
BWG 4 BWG/Junk Dealers 4 0

Non BWG 13 Junk Dealers 9 6
Total - -
Waste 86 51 35

6. That the Municipal Corporation Patiala has exccuted an agreement dated
16/01/2024 with IPCA (Indian Pollution Control Association) an NGO to
setup a processing plant of 5 TPD for wet waste processing and 5 TPD for
dry waste at Focal Point, MRF Centre. The operations has alrcady been
started by the NGO, ANNEXURE R-2/1 |

7. That the Municipal Corporation Patiala has executed an agreement dated
16/01/2024 with IPCA (Indian Pollution Control Association) an NGO for
setting up recycling plant of Multiple Layer of Plastic (MLP) with the
capacity of 8 TPD and this plant will be operational in the month of August.
ANNEXURE R-2/1

h— B
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That the Municipal Corporation Patiala has executed an agreement with

IPCA (Indian Pollution Control Association) an NGO to setup 40 Acro‘.b'ins

202\
ek

for processing of wet and dry waste with capacity of 400 ltr at 10 gated -~

localities of the city. ANNEXURE R-2/1

That the Municipal Corporation Patiala has executed contract with M/s
Hari Bhari Recyclable Pvt. Ltd. for door-to-door collection for a period of
10 years w.ef. from 9/10/2018. The work is under progress and the agency
is collecting segregated wet & dry waste from the houscholds and the
agency is charging user charges from the households as fixed by the
General House of the Corporation. The copy of work order is being

annexed herewith as ANNEXURE. R-2/2

10.That the Municipal Corporation Patiala is going to setup 100 TPD waste

11

processing plant by the end of December 2024 with the help of Hari Bhari

Recyclable Pvt. Ltd., the same agency responsible for door-to-door
collection of Municipal Solid waste. This work is the part of the existing
agreement. ANNEXURE. R-2/2

.That the Municipal Corporation Patiala has floated tender for the setting
up Compressed Bio-gas Plant of 100 TPD capacity at Village Dhudhad.
The land has alrcady been arranged and the plant will likely to be
commissioned by the end of Dec 2026. Copy of NIT is attached as

ANNEXURE R-2/3

12.That the work of bio-remediation in phase-1 of 1.76 lakh MT of legacy

waste at Sanauri Adda Dump Site was conceived under the SBM in 2020.
After completion of all processes, work order was issued to M/s Akanksha
Enterprises vide no. 149 dt. 28.07.2020 for an amounting of Rs. 6.86 Crore.
The agency bio-remediated 1.50 lakh MT of legacy waste and MC
reclaimed the land of 2.73 acres which is converted into park (Photograph
annexed as Annexure R-2/4). It is further submitted that M/s Akanksha
Enterprises was undertaking the processing of the remaining 26000 MT of
legacy waste. However, the firm was deliberately delaying the process
resulting in missing the targets. Consequently, the MCP is in the process
of terminating the contract. The details of processing of legacy waste in
tabulated form as under:
RDF (MT) | Inert (MT)
13407 36041 ‘ 100752 150200

N-Soil_(MT_) | Total (MT)




Copy of Work Order dated 28.07.2020 is annexed herewuh as )} 94 -’/;)
ANNEXURE R-2/5 b < .2-/?
13.That in phase-II an estimate amounting to Rs. 4.56 Cr. has been prepared
by the office of deponent to remediate the quantity of .03 lakh MT (as on
14.04.2024) of legacy waste. The tenders for the work have been opened
on 30.07.2024 but due to single bidder the tender has been recalled for
22.08.2024. Copy of NIT is attached herewith as ANNEXURE R-2/6
14.That the answering respondent has diligently complied with all the
instructions/directions set out by the NGT/Punjab Pollution Control Board
Patiala.
15.That it is humbly submitted that Municipal Corporation Patiala is fully
committed to comply with the provisions of Solid Waste Management
Rules, 2016 and NGT guidelines. The copy of compliance report is
attached herewith as ANNEXURE R-2/7
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| MEMORANDUM OF UNDERSTANDING
g Between
Municipal Corporation Patiala
And
INDIAN POLLUTION CONTROL ASSOCIATION
On
PROPOSAL FOR INSTALLATION OF COMPOSTING MACHINE AND OPERATING
. 10 TPD WASTE AT MRF
AND DECENTRALIZED SOLID WASTE MANAGEMENT SYSTEM IN PATIALA

This Memorandum of Understanding (MOU) establishes a non-financial
partnership between Municipal Corporation Patiala and IPCA (referred as partners
hereon) on...l6.5....day of January 2023, for each partner to share their respective
strength in order to achieve the following objectives.

1. Objectives and Roles of both parties
The objective of this partnership will be to:
2.1 Installation of composting machine and operating 10 TPD waste at Material
Recovery Facility in Patiala, Punjab : '
2.2 To set-up a Plastic Recycling Facility in Patiala, Punjab (will be set-up up
IPCA using its own resources/land/ expenses etc. _
2.3 To execute decentralized organic waste management system at 10 gated
residential societies in Patiala. _
2.4 To develop and disseminate Kknowledge products like SOP Toolkit for MRF
development based on the learning’s from project
2.5 To organize city level panel discussion/ conference.
2.6 To execute massive IEC and Branding Campaign
A Material Recovery Facility (MRF) is a structure whiéh is developed to receive, sort,
prdcess, and store recyclable materials that is t‘ranspérted and marketed for further
processing. The key function of the MRF is to recoven maximum quantity of
recyclable waste. Under this project, [PCA have proposed to install the composting
machine and operating MRF with -capacity to cater 10 ‘TPD of solid waste. The
tentative site of this MRF would be Focal Point, Patiala, where there is alreadg,} an
existing MRF. The existing MRF would be upgraded into a semi-automatic MRF
ineries to. process wet waste and prepare dry

which will be furnished with mach
waste for recycling. The MRF will receive both dry and wet waste which will be

unloaded at the tipping floor having hopper with conveyor. This waste will reach to
the segregation platform where workers provided by IPCA will sort dry (paper,
plastic, cardboard, metal, glass, etc.) and wet waste. The wet waste will be processed
into rich compost with the help of a mechanized composter and dry waste like
plastic, cardboard, shall be baled and to be handed over to MC Patiala for recycling.
Machineries & equipment to be installed at the Material Recovery Facility: '

i Vertical Hydraulic Baler with 200 kg per hour capacity (2)

ii. Segregation conveyor with hopper and tipping floor (1)

i, Mechanized composter (5 TPD) (1)
iv. Curing set-up along with conveyor (1)
v. - Weighing scale (1)

vi. Fire extinguishers (12)

As one of the project’s deliverables, IPCA will be implementing decentralised solid
dentified gated residential societies (recommended by.
s AT

waste management at the i
Municipal Corporation of Patiala) under which IPCA will install 4 on-site composte &
3 g

(Aerobins) per society. ;

Page 1 0f4
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5 Machineries and Equipment to be installed in the gated societies
i. Aerobin (400 L): 40 in nos. ’
ii. One time Tools & Equipments for the operators
iiii. Construction of Base for 40 Aerobins
iv. Cocopeat and bio-culture (per Eﬂonth]

To achieve the above objectives for Waste Management IPCA under this MOU with
Municipal Corporation Patiala, will ensm deliverables under the project as

following: .

1. One Material Recovery Facility (MRF) of capacity 10 TPD catering to 6-7 TPD
organic waste (to be processed into compost using Organic Waste Convertors)
and 3-4 TPD of dry waste (to be handed over to MC Patiala for recycling).

2. Ten gated residential societies having 40 on-site composters (Aerobms] to
cater approximately 18 MT of organic waste per month.

3. A knowledge product, toolkit on sops for developing Material Recovery

Facilities, to be released with the support of Ministry of Housing and Urban

Affairs (MoHUA).

A state level conference/Panel discussion with key stakeholders.

Establishment of supply chain for different waste commodities.

Developing the market of plastic recycled products. ;

[EC material (Documentaries, FM Campaign, awareness videos, social media

advocacy, pamphlets etc). - '

8. Door to door collection will be done by waste collectors of gated societies and

segregation of waste will be done by IPCA at MRF Center; they will be provided

training and support by IPCA to treat the kitchen/ organic waste in Aerobins.

The compost generated from Aerobins will be used for landscaping in their

premises.

Monetary Support

L IPCA shall not seek any monetary support 'from Municipal Corporation
Patiala in the implementation, and shall arrange its own resources. Municipal
Corporation Patiala would however, provide space for Installation of
composting machine at Material Recovery Facility (MRF) Centre in their

. existing Material Recovery Facility (MRF) at Focal Point, Patiala. Further,
Municipal Corporation, Patiala may provide guidance for devéloping
Information, Education, and Communication material to IPCA for the
dissemination of required knowledge, information, and branding about
project in the community. . :

2. Municipal Corporation, Patiala will not support the project financially,
Moreover it shall not have any liability towards Implementation of the
project.

3 Municipal Corporation, Patiala shall never be involved in any legal/ or court
cases during or after the project.

ety e Al e exp e oy

) ny'al .by IPCA. All the expenses for
running this project is to be incurred by IPCA.

5. 'l_‘halt }M{unicipal Corporation, Patiala will not be responsible for any vicarious . =
liability of any work done by the any employees engaged by the IPCA for this

_ project. [PCA can be held liable for the unlawful actigns of an employee, such
as harassment or discrimination in the workplace. IPCA can also br-; held
!iable if an employee operates equipment or machinery in a negligent o
Tnfxpprnpriate manner, which-results in damages to property or personali
injury. In case of any damage to MC Property that is to be recovered from

No e

3

IPCA.
6. In case of any dispute the Commissioner, Munici ;
; , pal Corporation, Patiala wi
be the sole arbitrator and his decisi i S , Patiala will
iy is decision will be final and binding upon the bot‘h
7. That if the Municipal Corporation, Patiala intends to use the space giv AP ;_,Q;\

IPCA for installation of machine for any public purpose or project then

Page 2 of 4 —é [ W
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\Pv;ltli;ave to vacate the place within one month and give the possession to MC

a. ;

8.  Thatin case of violation of any clause of this MOU, Municipal Corporation,
patiala has every right to nullify this MOU and IPCA is bound to shift the
machineries and vacate the place.

IPCA's representative would update the officials of the Health Branch of -the

Municipal Corporation, Patiala from time to time, about the activities undertaken

through this MOU and would take their feedback and suggestions to meet the above

mentioned objective in more.meanihgful manner.

3.

Roles and Scope of IPCA :

1. Upgrade the existing Material Recovery Facility (Foca
installing new machineries like Conveyor Belt, Baler,
Convertor. '

2. Depute adequate manpower for the operations of the

- Facility. ‘
3. Set-up the Plastic Recycling Facility
- machinery, tools, labour and others)

4 [nstallation and commissioning of the machines.

5. Internal electricity wiring at the project sites . ,

6. Pay all license/compliance fees to get the required permission and licenses.

7

8

| Point, Patiala) by
and Organic Waste

Material Recovery

using its own resources (land,

Procure MLP waste and required raw material for its recycling
Sale of the end product i.e. hoard and utilities products like furniture, bench,
dustbin etc. ' ; .

9. Branding of the site
10.  Payment of electricity, water bills and any other expenses.
11.  Purchase 40 Aerobins along with required tools and install at the

recommended gated residential societies.
12.  IPCA shall operate and maintain the Aerobin sites with their own resources

like manpower & expenses etc.
13, Organize awareness, training, and capacity building program for different
- stakeholders for effective implementation of the project. ' :
14.  Timely execution of the activities on ground . y
15.  Segregation of waste at MRF with its own manpower.

4, Roles & Scope of Municipal Corporation of Patiala:

1. Facilitate introductory meetings with the loca_l/gruund staff and other

stakeholders. :
2. Permit the implementing agency to upgrade the existing Material Recovery
TPD MRF with required

Facility (MRF) at Focal Point, Patiala, into a 10
modifications as per the set objectives of the project proposed

3. Identification of the 10 residential societies for implementing decentralized
Solid Waste Management System and facilitating the implementing agency in
obtaining requisite NOC's. . ;

4. Assistance in sourcing waste for Material Recovery Facility

5. Support in executing the Information, Education and Communication (IEC)

campaign in Patiala
6. Facilitate disposal of inert waste from the Material Recovery Facility.

5. General Provisions
1. The participants enter into this MOU while wishing to maintain their own
separate and unique missions and mandates, and their own accountabilities.
Unless specifically provided otherwise, the cooperation among the
Participants as outlined in this MOU shall not be construed as a legal entity or
personality. Each Party shall accept full and sole responsibility for any and all
expenses incurred by itself relating to this MOU. Nothing in this MOU shall be
construed as an exclusive working relationship. The Participants specificallg On o=
acknowledge that this MOU is not an obligation of funds, nor dgg / &

constitute a legally binding commitment by any Parties Zr create any (FE

in any third parties.
) Page 3 of 4
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Nothing in this MOU shall be construed as interfering in any way with any

separate agreements or contracts entered into by or among the Participants

1{; éllljelr individual capacities either prior or subsequent to the signing of this

This project shall be initiated as a pilot project, serving as a preliminary -

model to access feasibility, effectiveness and potential scalability before any

broader implementation is considered. ,

4, This pilot project shall be valid for one year, start from its commencing date.
However, the Participants may decide in writing prior to its expiry to extend
this period. In addition, this MOU may be modified or amended if the
Participants agree in writing.

5. Should IPCA's work be deemed unsuitable, Municipal Corporation, Patiala
will regard it as a waste of CSR funding and forward the issue to the
Government of India and SBI card. R

6. Municipal Corporation Patiala is acknowledged as the principal governing
authority for this MOU, retaining the explicit right to exercise its revocation
right at any time without prior notice to any party.

7. IPCA shall not hold any exclusive rights under this MOU; similar work

" opportunities outlined herein will remain open and accessible to all qualified
entities, ensuring fair and competitive participation. :

8. During the tenure of this project, IPCA shall not damage any moveable and

immoveable property vesting with the Municipal Corporation, Patiala.

. .‘\CGNZ;?{}(
%ﬂ T St

Mu:ﬁcipa‘l Corporation . " Ashish Jain
Patiala 5 Director
‘Sécretary e - Indian Pollution Control Association
Municipal Corporation, Patiala. - (pca). -
Witness Wimessm‘?ﬂé{?M‘}' Cridri A
Name: Name: DR« REENA CrADY ,ChM{A“L

NMss B
Department: u‘J’H’ IPCA: éz i
Signature: @ _ Signature: M{ e ( xP )

L =
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Gava'ioe pUNJAB

CONTRACT AGREEMENT

THis AGREEMENT entered.into

on this the 315t of October Two Thousand and eighteen at
Patiala for a pericd of Ten vears,

_ © BETWEEN
Municipal Corporation Patiala, a body

constituted under Punjab Municipal Corporation
A 1976(hereinafter referred as "MCP"

or the "Concessionary Authority" w

hich expression_
shall unless excluded by or repugnunt to the context, be d

cemed to include its successors and
peémitted assigns) having its office at Near NIS Patiala, Punjab,

3
-

- AND i 1

(Consortium formed vide consortium agreement dated 7 June 2.{118}_

MiS Hari Bhari Recyclable Private Limited, a company incorporated under provﬁsio_ns-df : :
! the Companies Act, 1956,having its registered office at Plot no G-172 , Sector -63,Near Bus |
Stdnd, Noida Gautam Budh Nagar (U,P) throuch its Dircetor Mr.Amit Parasnath Kumar S0 |

Late Sh. Parasnath R/O 140] Aditya Mega City, Indrapurum, Gaziabad (U.P) (address given

as¥per Consortium agreement dated 07-06-2018 ) (hereinafter referred to as “HBR” or the
i "lead Consortium Partner” which expression shall unless excluded by or repugnant to the
) :

context, be deemed to include its successors,-agents, scrvanls'npd permitted assi gnees)

L] AND

M{S Hari Bhari Allahabad waste i\‘laumgmueni"l’riv:;'l::'lfjmim @ (_:onip:m}}gg_tf@p;q;fd‘
o T ’/t(_:{_{:l_.,q&(‘- i s -~
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" 'L\I)‘
’ under provisions of the Companies Act, 1956, having its registered office at 154/2, sulm.u
. Sarai, DhumanGanj, Allahabad-211001 through its Director MrSujayJha S/O Late
sh.PremNaraindha RO ¢«102,Ashiana Apartiments, Vaishali, Gaziabad (U.P) (address given
ag per Consortium agreement dated 07-06-2018) (hereinafter referred to as "HIBA" or the
Consortium member/Partner/ Coneessionaire which expression shall unless exeluded by
repugnant 1o the context, be deemed 1o include its successors agents, servants and f‘}(.‘?’mi!;.(_'d
assignees),on the following terms and condition; -

A Management of Municipal Solid Waste (MSW) is an obligatory function of MCP, under
the Municipal Corporation Act, 1976 and MCP is presently carrying put these functions.

) MCP invited competitive bids from eligible bidders to carry out the following activities
. . ) SO T e -
in accordance with the Solid Waste Management Rules, 2016 (hereinafier referred to as
“the Service Cﬂﬁi:‘aci"}:

bc set up Lw the Service va;der on 1113 land gwan by ihe ’*-zi(,?) and transportation of
Wet waste and non mcvc:lable dr_y waste to the established Sccondzﬁ'y location pomts

. ne: oer
Mcwcm(uQ)fzmsfz?? dated 09-10-2018)

In pursmnu. lhcrt.lo, MC‘ P hcreby g,rarua and authori izes lht., %rv:u, Prowdcr to can:y 0
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ARTICLE 1.
| DEFINITIONS ANDINTERPRETATION

1L Delinttions

In this Agreement, the following words and expressions shall, unless repugnant to the context
or meaning there of have the meaning here in alter respectively a seribed 1o them here undees:

“Agreement” means (his Agreement, and includes any amendiments hereto made in

aceardance with the provisions hereol,

“Applicable Law"” means all laws including Solid Waste Management  Rules, 2016,
Minimum  Wages Act 1948, Workmen's Compensation Act 1923, Contract Labor
(Regulation & Abelition) Act, 1970, Child Labor (Prohibition and Regulation) Act, 1986 in
force and cffect as of date hereof and which may be promulgated or brought into force and
effect hereinafter in India including judgments, decrees, injunctions, writs or orders of any
court of record, as may be in force and effect during the subsistence of this Agreement and
applicable to the Service contract/the Service Provider,

“Applicable Permits” means all clearances, permits, authorizations, consghtsazg_d approvals
required to be obtained or maintained by the Service Provider under Applicable Law, in
connection with the Service contract during the subsistence of this Agrtem :

09/10/2018 to

“Contract Peripd” shall mean a period of 18 (Ten) '5: ars berwcc
OB/ 0/2028---. =

“Contract Value” shall mean the Service Fee payable by MCP zo_ the Sﬁrv:{;e medcr
during the Agrecment Period. ' :

“Force Majeure” or
as specified in ArticleS.

Households mean all properties, residential, commercial or mix use.

“Material Adverse Effect” means a mater: | adverse effect on (a) the ability of the Service
Provider to exercise any of its rights or erI’orrﬁ)’cliscl1ar5c any of its dutics/obligations under
and in accordance with the provisions of this Agreement and:’or (b) the legality, vahd;ty,
binding nature or enforceability of this Agrucmcul

"MCP" means Municipal Corporation Patiala L‘:ldbllbht,d under Punjab Munmpal
Corporation Act 1976. ! '

200
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sparties” means the partics w0 this Agreement and “Party” means either of them, as the
context may admit or require,

wService Fee™ shall mean the fee payable by MCP to the Service Provider during tft_(;

Agreement Period.

nGerviced Houscholds” mean households to which bidder are providing service. It shall not
include vacant plots or uninhabited/ unused buildings.

"Service Provider” means both the parties of the Consortium agreement dated 07-06-20138
jointly i, M/S HariBhari Recyclable Private Limited and M/S Hari Bhari Allahabad waste
Management Private Limited through their respective Directors.

"Targeted Households'" mean the total number of household units within city limits as per
data provided by Property Tax branch from time to time.

“Termination” means early termination of this Agreement pursuant to Termination Notice
or otherwise in accordance with the provisions of this Agreement.

“Termination Date” means the date specified in the Termination Notice as the date on
which Termination occurs. :

“Termination Notice” means the notice of Termination by either Party to the other Party, in
accordance with the applicable provisions of this Agreement.

1.2.  Interpretation

In this Agreement, unless the conlext otherwise requires,

1.2.1. Any reference to a statutory provision shall include su
time modified or re-enacted or consolidated so far
enactment or consolidation applies to, or 15 capabl
transactions entered into hereunder;

1.22. References to Applicable Law shall include t
regulations, notifications, guidelines or byelaws whic

1.2.3. The words importing singular shall include plural an
natural persons shall include partnerships, firms, companies, corporﬁtxons, Jjoint
ventures, trusts, associations, organizations or oihcr entities (whether or not having a
separate legal entity);

1.2.4. The headings are for convenience of rcfcrcnc{, only and shalt not be uscd in, and s}nI[
not affect, the construction or interpretation of this Aﬂreement

-

1.2.5. The words "include" and "including" are tu be construed without limitation;

1.2.6. Any reference to day, month or year shall mean a refercncc o a caI
~month or_calcndar year respectively; ;

i
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1.2.7. The Schedules to this Agreement form an integral part of 1im Agreement as though

Tfi{‘j were expressly set out in the bady of this Asreement:

128, Any reference at any tme to any agreement, deed, instrument, license or document of

any description_shall be construcd as reference (o that agreement, deed, instrument,
license or other document as amended, varied, supplemented, modified or suspended
at the time of such reference;

1.2.9. References to recitals, Articles, sub-articles, clauses, or Schedules in this Asreement
shall, except where the context otherwise requires, be deemed to be references to
recitals, Articles, sub-articles, clauses and Schedules of or to this Agreement:

2.10. Any agreement, consent, approval, authorization, notice, communication, information
or report required under or pursuant to this Agreement from or by any Party shall be
valid and effectual only if it is in writing under the hands of duly authorized
representative of such Party in this behalf and not other wise; any reference to any
period commencing “from” a specified day or date and “&lI” or “until” a specified day
or date shall include both such days or dates.

1.3.  Agreement Period

MCP hereby entrust the Service Provider with the task of canying out the activities set out in
Article 2.2 of this Agreement for a period of 10 years from --"{he--%apgointed date i.e.
09.10.2018. (the Agreement period). However Agreement prIOd can. be cxtended as per
clause 15.6.2 of this tender document. --

Provided that in the Event of Termination, the Agreement Period ﬁh&ﬁ mean ‘and be limited
to the period commencing from the appointed date and ending with the Termination date.

ARTICLE 2

OBLIGATIONS OF THE SERVICE PROVIDER

In addition to and not in derogation or substitution of any of i Its other obhgatzonb under this
Agreement, the Service Provider shall have the following Obllgdllt)ﬂh to be undertaken during
the Contract Period:

2.1. Performance Security

2.1.1 The Service Provider shall, for due and punctual performance of ltS.Obh ations relating
to the Service contract, deliver to MCP, within 15 days of execution of this Agreement,
an irrevocable bank guarantee from a nationalized bank or scheduled bank acceptable
to MCP, in the form as set forth in Schedule 1, ("Performance Security") for a sum of
Rs. 3.00 lac (Rupees Three lacs) only. :

2.1.2 The Performance Sccurity shall be kept valid for the entire contract pcrlud zmé thrt.e"
months thereafler. L

-
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2.2, Obligation of Service Provider 4

z‘h_c Service Provider shall carry out the following activities as set out in Article 2
hereto; MCP reserves the right to make changes (addition/Deletion) in the areas included in
the package(s) awarded 1o the Service Provider. The Service Provider shall be responsible for
execution of the project and all activities indicated hercin,

121 Collection of MSW in the seprepated form al source:
Biodegradable (wet waste ).

Non- biodegradable (dry-waste).

5]
It

2 Collection of wet MSW & Dry waste on daily basis.

231 The Service Provider shall collect the wet waste and dry waste on a regular basis daily
i the different from all the households and commercial establishments as per TPM
schedule g

224 Promote MSW segregation at household and reial le & through awareness
campaigns and other suitable means. =
225 Co!lcctién of waste from doerstép b a fixed t,;rﬂ}%‘e%..:k;chedgﬂe.

gvery day.

1
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the same shall be reported to the Authority every month along with Action Taken
Report.

93 10 The wet wasteds  non-reeyelable  dry waste shall be transferred  from Auto
Fippers/Hooper/ Pushearts/trieyeles 1o the established secondiary point’s lacations as
per Anoexure and the reeyelable dry winste to the reeyele recovery cenler Lo be
established by the Service Provider. A well synchronized primary and secondary
colicetion and transportation system 15 cssential to avoid containers overflow and
waste littering on the steeet. Further, the primary transport vehicles of the bidder
should be compatible with the equipment established at the secondary waste storage
points in order to avoid multiple handling of waste.

2 13 The Service Provider shall place sufficient no's of bins/any storage equipments at the
identified/ arranged recycle recovery Centers in consent with MCP. The bidder
should submit the design of the Recycle recovery center to MCP and the same should
be got approved from MCP. However, all the civil work if required at the Centers
should be carried out by MCP.

13
[
Ve
N

Where there are no established secondary Points in the Project area, the wet waste
shall need ta be transferred from Auto Tippers/Hopper/Pushearts/tricycles directly
into Refuse compactors of MCP, so that waste can be tranSportad" more economically,
efficiently over long distances to the dumping site/processing facility as per time and
place fixed by MCP. Further, the primary transport \mhicEcs of the bidder %hculd be

compatible with the Portable Bio Compactors for directly unloaded thc waste into the
hopper of the rear loaded Portable Bio compactors. of M aveld muizlpla
handling of waste.

5 Bio-degradable waste and Non-biodegradable waste shall "
time of collection or transferring the same to the sec

L
£
e

recyeles recovery centers.

Service Prowder WI” be respons:b]e to hand ovcr th gfegdtcd ﬁ?et waste and non
recyclable dry waste Lo lhe wasle processing units situated lnsu‘!c the Proj ject Area.

2.2.18 Waste from all establishments like hotels, vegetable market, vendor, poultry, fish
outlets, Marriage palaces/vivahbhawans, ctc. sball be compulsorily collected without
allowing them to throw the waste at unllmcly hmu‘s near the secondary stomy- points,

22.19

The personnel deployed [or dom- to door coi!ecuon of segrt.gated waste shall be

masks ete, -

provided with identity cards and appropriate protective gears hke umforms"" glovcs -

204




205 17

29 90 The Service Provider shall be responsible to collect waste from the commercial and

market arcas of the particutar localities/Area as fixed by MCP.

I the cise of removal o construction and demolition  waste, the SERVICE

g

PROVIDER will intimate MCP - Tor Clearing and disposal of the construction and
demolition waste, Cleaning and disposal of the same will be the responsibility of

M.

71172 In the case of remaoval of horticulture and garden waste, the SERVICE PROVIDER
will intimate MCP for Clearing and disposal of horticulture and garden waste.
Cleaning and dispesal of the sanwe will be the responsibility of MCP.

Provider shall be responsible for informing MCP for clearance and safe

?

V] he Service
disposal of dead stray animals and birds in their jurisdiction within 1 hour 1

designated locations.
24 The SERVICE PROVIDER will collect user charge from each and every houscholds

and commercial establishments at the rate approved by MCP. MCP will notify from
e user charges to be levied to each category of waste generalors.

b
s
td

o

time to time

S The SERVICE PROVIDER shall use Hand held spot billing machires for generations
and receipts of user charges. The data form spot billing mac ines should be integrated
with MCP server. In the interim the bidder should provide all data on a computer and
Mobile app in real time. This IT collection and mo itor em be put in place by
bidder within three months of award of contract. ull nade available to
MCP for the application. The IT application should reconciliation
and information to ULB of the receipts against user charges e

| £
4
135]
Vil

provide for

2 96 SERVICE PROVIDER shall be entitled to mceivé-ince'n;_é.{ies?of‘ibr.
d collected from targeted household is more than 70%. The incenti

d

achieved. It is clarified that the incentive shall
above the 70% household mark. To further elabo
available only once more than 70% of targeted house
goes without saying that the service provider should serve all remaining households
for receiving the incentive as well as other payments demandcd over and above
collected user charges from MCP. . . i E e

incentives of 20 %

2.2.27 SERVICE PROVIDER shall be entitled to rece Lives , for the amount.
collected from targeted hausehold is ﬁ*’i'iir'c'l!'iéﬁ".'?()%:.sih:il'l not be entitled for any due
monthly payments - from the MCP. After the alloiment of work two months
mobilization period would be given to the agency and the target of 25% of the user
charges should be achicved in the first month after mobilization period is complete & e
50% in the sccond montl, Thereafter, il the SERVICE PROVIDER fails to collect -

i

55
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3041 The Service Provider shall engage reguisite number of supervisors and provide them
with mobile phones so that they can be contacted. Their mobile number shall be made
available 1o the Ward Committee/MCE Engineers and public,

2240 Prompt attention o complaints, gricvances, and emergency situations including

festival seasons.

3342 There should be co-ordinate efforts to create public awareness.

33 41 The Service Provider shall establish an office in the areas where they operate and the
communication facilities shall be made available to MCP officials.

1244 The MCP shall provide a place in cach areas to keep the auto tippers/tricycle/
pushcarts ete. in order to avoid the auto tippers Ipush carts/tricycles cte. from being
left on the road side. The adequate space for setting up of recovery centers as per
requirement preferably near the old sccondary points be will be provided as per
conditions. Also minimum one acre of land to be provided at suitable place for
storage, misc. usage and processing of recyolable waste (Note: In case the allotted
land is required later on for any other special purpose, then MCP will be at
liberty to allot an alternate picce of land in lieu of carlier allotted land to the
service provider. and also compensate for any costs incurred on the earlier land
by the service provider.)

22.45 Report non-compliance of MSW management practices by waste generators to the
MCP.

22.46 Maintain a complaint registers for registering the grievances of the waste generators
and other stakeholders.

2.2.47 The MCP will work in close coordination with the Ward Committee. Service Provider
will follow the guidelines issued by MCP from time to time. '

2.2.48 Any complaims of non-performance shall be liable for the penalty of 5% of the
bidding amount for any month and subsequently penalty of 10% for non-performance
next time and termination if the non-performance is repeated for the third time. |

(Note- On the request of service provider this clause is under cons_i’dé;'r_'atian for
the want of clarification on the term" non-performance” and will be decided by
the F&CC within three months from the date of agreement.) '

2.2.49 In case the Service Provider fails to collect the waste from the household the pcnaity
of double the user charge will be imposed for first instance and [our times for second
instance on the proven complaint in the same month. :

22.50 The Service Provider shall provide Photo identity cards for all its employees
indicating the name, address, age, Area number, et to be authenticated by MCP.

s aioner

datng : L
Carporaties

Ucind

il
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i

2.2.28 A satisfactory report on the performance of the SERVICE PROVIDER can be sc muht }o
fram the respective Councilor as and when required by the Commissioner.

4
)

' 59 The Service Provider shall have (o engage waste collectors as per the prevalent MSW
Nh”'ﬁll.l] '[‘)]'{,."i(;['lhﬂd hY MaollD and have to g(u[]\p'y with the Solid Waste Muimgcmeut
Rules, 2016 at all times,

¥
Tt

30 The Service Provider shall also be respons sible for managing the annual increase in the

waste generation due to increase in population and number of houscholds  for the

entire contract period including roads/ carriage ways ineluding right of way owing to
farther development of the city.

33 31 The Service Provider shall submit to MCP an action plan on how the MSW is
wlimlcﬁ & transported, the routing of Push carts, tricycles and Auto Tippers/tlopper,
and shall give proper directions regarding the same to engage workers &Drivers.

T
¥

32 The Service Provider has to furnish MCP with the work mobilization chart within 15
days from the date of issuc of LOA and before agreement is signed to the satisfaction
of MCP. clearly stating how the Service Provider intends to go about with the
contract, mentioning the time frame, the methodologies and route map. :

L2
l\-!

The Servieg Prov:du‘ shall obtain all necessary and obligatory licenses from the
concnmcd authorities and abide by it like labor license efc. The %e_rvzce. Provider is
responsible for maintaining the labor force, as per | the appllcablc laws of the land.

2234 1t is the responsibility of the Service Provid
Government Rules on top priority.

3735 The Service Provider shall engage laborers abo
engage child laborers otherwise the Contract Ag

2.2.36 The Operation of tools and vehicles including
Survim Prowr.ier at tht:lr own cost ‘\/Iamten.mcc of th{,s

2.2.37 Service Provider shall purchase tools,
thelas, hand cart etc. from their: own source

2.2.38 The Service Provider shall prowde dcchczm. i and ¢ _
acceptable by MCP. In case of conlmgcncy, the bcmce 'Pg??ider should have reserve
manpower to deploy as per the rcqum.mcnt - ;

2.2.39 The Service Provider has to cn:,' e thal aH thc SWM vahlclcs are washed and
disinfected at Ieast once in

2.2.40 The Service I’mwdcr shal! make ull cifous to motivate the wmtcrs in thc use of all
safety equipments and protective gears compulsonly and shall ha\re awareness
program periodically. :




¢
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2,251 1o will be the responsibilitics of the Service Provider to keep a count of Number of
Houscholds and Commercial istablishments in their respective Areas. For this
purpose, i record in the form of a datasheet must be kept. This datasheet is to be

siened by each house owner which is verifiable by MCP,

2,252 The Service Provider shall make an arrangement to elean all the tools, equipments and
vehicles once in two days to avoid communicable diseases 1o workers.

2.2.53 Shall make arrangement tor health check up of ull workers once in three months,

1
A

Ihe SERVICE PROVIDER shall carry out IEC activities to encourage every
household o segregate dry and wet waste at their end, using two separate bins. Onus
of providing bins lies on every household or concerned ULB.

2.2.35 The Service Provider shall be liable to make any statutory deduction/contribution such
as GPF,CPF.ESI, Gratuity or any such contribution/ deduction under any Act or
Labor laws .governing such deduction/contribution of its individual employee/worker,
In any case death/injury caused to the individual employee/worker of the service
provider the MCP. shall not be liable for any compensation thereof. [t shall be the sole
liability of the service provider under the Workman Compensation Act or any other
Act.

2.3 General Obligations

The Service Provider shall:

2.3.1 Procure ali the Applicable Permits at its own cost and expenses and bc in complianue
thereot at atl times during the period of this AUTELmLm

2.3.2 Comply with Applicable Laws at all times during the perlcd of thls Aﬂreement.

2.3.3 Ensure that all aspects of the Service contract shall confirm to the laws pertaining to
environment, health and safety aspects mciudzng Sahd Waste Manaucment Rules
2016, policies and guidelines related thereto; 5

2.3.4 Shall at iis cost and expenses obtain all necessary m_lmnCe aaw:r f _1ts em 'lo)ecs
including accidents, personal injury, damages to {h:rd party ir
death/bodily injury, loss ordamage to property and so_c-n, et

2.3.5 Not to sub-contract any part or whole of its obllgghons

2.4, Monitoring and Evaluation

a) The Service Provider shall lend the helpmg hand in all possible 1spccts to tht. MOH Area :

Engineers, Sanitary ]nspl_ctors. und Superyisors of MCP from time to time,

b) The Service Provider shall furnish Statutory Auditors Reports every half—)eari) and

lhurAnnuachpuz‘lslolthOmm|ssloncr, NICplhl‘OUghOullhl.[ﬁl']]]()ﬂhpcontrdct
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e} Fhe Service Provider shall proyide Monthly status report of the SWM activities in their
Area 1o the Commissioner MOP,

ARTICLI S
THE MCP's OBLIGATIONS

3.1 o addition to and not in derogation or substitution of any of its other obligations under
(his Agreement, MCP shall have the following obligations:

1.2 I case of non-cnmpliam:c by the gencrators of MSW, ensure that they comply with
MSW management practice as notified by MCP from time to time including:

1.3 Practice MSW segregation into orgaiic and § :mr@,muc wmp{mems and handover the
same (o 1ht, empioyecs uf Scrv ice va:dcr : -

1.4 Do not thm‘;ﬁf.MS\’»’ on .sm;eis, footpaths and other public area or imm the samc

3.2. General Obligations ﬁ’fCPﬁEhi] be:

3.2.1 MCP will be responsihié for notifving iizg;-.-%ﬁg:b’iﬁﬁﬁief of user Charge from each category
of waste generator. ' :
3.2.2 The adequate space for sefting up of I‘CGG"LI’}’ 3
near the old secondary points will be provzded}
acre of land to be provided at suitable place fo'r'staraa_
recyelable waste..

ubmzlzcci lJy {he
Provider, to carry out all the civil work if any will be respon%ablht MCP.

Provider will bb the raasunahmty of the MCP

3.2.5 Where appropriate, provide neeessary assmla C
Applicable Permits: .

?s?’«

Resolve disputes, if any, between the Service Prov:der and the gcn,t,r'tto a' -

ARTICLEci .
PAYMENT TERMS

4.1. Payment of Service fee. . el
4) The Service Provider will submit the bill along, with docu.rm.nls and digital data for -
Viability Gap fund (VGF) and performance incentive as per the accepted rate for cach

month against the number of houaeholds covered if upplwable. AL ord:nﬂ]y,_th
Corporation will make the payment to the ‘mr\nce medcr Wllhln Ten (} 0) wurk

days frum the date of rLcc:lpl of the bill,
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d)

f) The SERVICE PROVIDER shall ave w coiiuct user c,hargc&srfrom at least 50% of

g) A satisfactory report on the performance of the SERVICE PROVIDER can be sought

22

it the Service Provider s found o have collected the User Charges more than
sipulated rate viven by MUP, the servic: provider will be asked 1o return the exeess
amount ong with the interest and the agreement s liable 1o be terminated and the
Qepvice Provider will be Blacklisted and appropriate penal actions will he initiated

and smvltaneousty the Pertormance Bank Guaraniee will be fTorfeited,

The SERVICE PROVIDER shall use Hand held spot billing machines [or gencrations
and receipts ol user charges. The data form spot billing machines should be integrated
with MCP server. In the interim the bidder should provide all data on a computer and
Mobile app in real time, This [T collection and monitoring system be put in place by
pidder within three months of award of contract. Full user access be made available to

MOP for the application.

The IT application should also provide for reconciliation and information fo ULS of

the reccipts against user charges.

3 SERVICE PROVIDER shall be entitled to receive iﬁccm?\'es-uff"{} % for %'he' ;mmuni

collected from targeted househokd is mow than 70%. The neentive. w.}mh be awna_sk

for a period of three years only from the date of uUﬁ\f‘Fl&ﬂths‘:ilI of contmu The
incentive shall be provided that cut off mark of 70% « i
achieved. 1t is clarified that the incentive shall be giver

above the 70% household mark. To further efaborate o incentive will be

available only once more than 70% of wrgeted householutis-'\rc /ing user charges. It

goes without saving that the service provider should: suw uaining hous&iiéid’s

for receiving the incentive as ‘well as other pawm,nls demanded over ami above

collected user charges from MCP.

the targeted households; otherwise SERVICE PROVIDER shall not b{. entitled for
any due monthly payments from the M. After the nﬂomu.nl ol \mrk two months
mobilization period would be given to the agency and the target of 25% of the user

charges should be achieved in the first month & 50% in the second maonth.

-~

Cdpint Gon "11'1"11’-1':".1=_-r

..'i‘.liun.up 3
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fromm the respective U 1
ety § "
i e Uouncilor s amd wh required by the Contnssiunet., ’1

AT applicable taxes s per Gove ol Panjab Gy

tul India Zother tate covernmeny il

applicable will be deducted in the manthts bt of the « perato

) T . v Sorvioe Pranete *iiat t
Payment o the Serviee Providers shall be made within 10 days of the submission of

the bill provided all the requisite conditions are fulfilled for processing.

No extra payment should be mude by MO to the Service Provider for RIFD tagging or

registrition,

25% level shall be taken as a cap on the amount of support {other than the incentive)

to be given to vou. This means that if the hidder eollects I(){]% of the dd’or to dmr

waste and also collects 100% of the user charges, 70 support s.h I be given b-« MCP
(o the bidder. However, in case the bidder is unable to cc}licct charges from the
bouschold that it is providing service w and collects only 2 ahou % of the charges

then MCP shall gwc the bidder on a monthly Ham the 1ﬁ'<: ce amount ie. 10%

from the households who have not p:mi to the baddcr \_t_hu_s. Ft:{.:_()_ 1;ng_; its payments '

from the defauting citizens.

Further, the payment {0 be made tathe b

lddt:r sh: il be b qui (m zl:e wndeﬂcc"sha\w :

by the indder that the property ims _ mh hut ha.u tatled o

llmre ta pay s&ai! o

pay the user charges. Proofs of both iha:f 1

be mundatory for inclusion in the defoulter list.

ARTICLES

FORCE MAJEURE




Any of the following evenls resulting M
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- 5.1 Foree Majeure Event:

aterial Adverse Effect shall constitute Force Majeure

Fvent:

d

.

6.1. Events of Default

Event of Default means either Service Provider Event of Defay
both as the context may admit or require. .

4. Service Provider Event of Default

iii. The Service Provider voluntarily abandons from the scwiée’ withou_ intimation.

carthquake, flood, inundation, landslide

fire caused by reasons not attributable to the Service Provider or any of the
employees of the Service Provider for purposes of the Service contract:

acts of terrarism, war, invasion, rebellion, riots, military action or civil war; If
the Parties are rendered unable to perform any of their obligations under this
Agreement because of a Force Majeare Fyent. save and cxcept as expressly
provided in the Agreement, neither Party hereto shall be liable in any manner
whatsoever 10 the other Party arising out of occurrence or existence of any
Force Majeure Event.

ARTICLE 6

EVENTS-OF DEFAULT AND TERMINATION

LR

' ML‘E" Evcnt of Default or

Any of the following events shall constitute an event of default by :th'e'Se"ﬁit:e Provider
(“Service Provider Event of Default™) except where pcrfonnancc has been prevcntbd by a

Force Majeure Event

The Service Provider fails to start the assigned r
agreement. '

: from ih_;e date of

The Service Provider is in breach of its obligations under his agreement and has failed to

remedy the same within fifteen 15days.

[f the Comm:ssmner receives more than 3 complzunts of non-pcrformance na pérticular

month (after 3 months of probation period) frm'____' the Public. against the SERVICE

PROVIDER engaged, then the Comuuss;oncr reserves the right to terminate the

212

agreement afler due verlf'cutlons and the report and approprldte action l'ﬂ‘t) b;, taken b}’.

the Commissioner for term mat]on

After the allotment of work two months mobilization pcnod wonld be g:ven to the aﬂcncy.
and thz, 1arg,<.t of 23% of the user uharg,e‘; should be ztclw.ved in thc ﬂr\.l month after
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PROVIDER Tails s b Y
ER Tails to colleet 50% of the user charges from the household and commercial 6

L‘\[&hh‘ahtnuﬂ‘\ i
“'ﬁilil‘“\i\ il\! ‘ n“\n” ; iro [
miths, their contract agreement liable - canceiie
torthw ith. 3 ment liable to be cancelled

Vi The Service Provider must ; -
rvice Provider must snbmit monthly report of covering of houschold, comercial

. b NG . : L 1 ‘i b T
stablishments along with collection statement of user charges along with their monthly
bill, /

Vit The Serviee Provider will be terminated forthwith if the audit objection on any financial
anomalics for the SERVICE PROVIDER is received by the MOP anthority,

GiService Provider shall submit an internal audit reports of their baoks of accounts to MOCP
duly certified by a Chartered Accountant every hall yearly. [f the internal audit reports are
not submitted by the Service Provider, their monthly payments will be held up for want of
Audit Report. ;

ix. Penalty of 5% of the bidding-amount shall be charged for non-performance for any month
and subsequently penalty of 10% for non-performance next time and termination if the
non-performance is repeated for the third time.

(Note- On the reguest of service provider this clause is under :.omzdemmn for

the want of clarification on the term "non-perform ' nd will be decxdeé b}

{he F&CC within three months from the date of a

«. In case the Service Provider fails to collect the wast :
double the user charge will be imposed for ﬁrst instanc
instance on the proven complaint '

«i. Any kind of linancial irregularities will lead to the oumg
Provider. The team constituted by the MCP for this
based on the report of the Ccmzmitee, ’viC P will take

accordingly.

«ii. If at any point of time the MCP fmds ouz th
Service Provider, then the' Contract Agreement
terminated forthwith and Criminal proceedings ;
Provider.

«iii. There shall be rcgular surveying of the
30% of the total households will be rand
Provider and out of the 30% if the seryic
irregular or not covered, then the t.oritract.ﬂgreemt.

L :

ni'edimaly.

| be terminated im

| xiv. The Service Provider (in short "}IBR“and“lIBA" ) shall not eftect any change in the
constitution of the respective cornpanhs during the mbsmence of this contmct :

agreement.

b MCP Event of l)c[:':.lull




Any of the following events sha

of Default, [T constitute an event of default by the MCP ("MCP Event
Bt 3 unless caused by a Service Provider Event of Default or a Force Majeure

R, PR o L .
¢ MCUP has failed to make any payments due to the Service Provider and more than 90
days have elapsed since such default,

he MCP has failed to adhere to any other performance obligations under the Agreement;

and the same has not been remedied for more than 60 days of receipt of notice thereof
issued by the Service Provider.

0.2. Penalties:-

[n case of a Service Provider Event of Default or non - performance of its obligations,
the Service Provider shall pay to the MCP penalty amounts as set out in Clause 6.1 (a).

0.3, Termination due to Eventof Default

Termination for Service Provider Event of Default Without pre;udlcc to any other right or
remedy which the MCP may have in respect thereof under this Agreemcnt upon the
occurrence of a Service Provider Event of Default; MCP may terminate this Acreemcm by
issuing a termination notice setting out the under lying Event of Default and the termination

date. The Service Provider shall continue to perform its obhgatlom undc the Ameemtm till
Termination Date. * :

6.4. Termination Payments

a) l‘pon lwmnmimn of this Agreement on au,ounl of ‘55‘:1’\106 'Pm\rid{,r Evc of Default,

CP and the

months to MCP and in case of termination, ﬁrbL right Qf takmo over the machmu} at
deprecation book value of assets and i in case the Service Provider slops the work or exit

without prior notice, MCP will have right to confiscate the machinery and carry cm thu
solid waste management work in larger pubhc interest.

¢) Termination cannot happgn wnhout one month notice and rccuﬁcanon pcrmd of tbrea, fss i
months. In case of termination of agreement by, Mumcnpal Corporatmn 120% of book =~

value of the investment made by Service Prowd-.r and”
i, Scrwcc Provldcr by MCP. '

.mocme o be pald back to
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ARTICLE 7
DISPUTE RESOLUTION

7.1. Amicable Resolution

Save where expressly stated to the contrary in this Agreement, any dispute, difference or
controversy of whatever nature between the Parties, howsoever arising under, out of or in

relation to this Agreement, shall in the first instance be attempted to be resolved amicably by
meetings between the Parties.

7.2. Arbitration

Subject to the provisions of Article 7.1, any Dispute which is not resolved amicably shall be
finally settled by binding arbitration under the Arbitration and Conciliation Act, 1996. The
arbitration shall be by a pancl of three arbitrators, one to be appointed by each Party and the
third to be appointed by the two arbitrators appointed by the Parties. The Party requiring
arbitration shall appoint an arbitrator in writing, inform the other Party about such
appointment and call upon the other party to appoint its arbitrator. If within 30 days of
receipt of such intimation, the other Party fails to appoint its arbitrator, the Party seekin.g
appointment of arbitrator may take steps in accordance with Arbitration Acz

Pending the submission of and/or decision on a dispute, the Parties qhall continue to perform
their respective obligations under this Agrecement without prejudice to a final adjustment in
accordance with such arbitration award.

The place of arbitration shall ordinarily be Patiala.
ARTICLE 8
MISCELLANEOUS
8.1. Governing Law and .Iurisdiciimrl L iiaee

This Agreement shall be governed by the laws of India and courts al Pdtlala shall have
jurisdiction relating to all matters arising from this Agreement. '

.

8.2. Amendments

This Agreement and the " Schedules together constitute a complete and exclusive

understanding of the terms of the Agreement between the Parties on the subject hereof and

no amendment or modification hereto shall be valid and effective unless agrccd to by 'ﬂ! the

Purties hereto and evidenced in writing.

8.3. Intent and Effect

Each of the Parties hereto undertakes lo fully and promptly observe and comply with the
provisions of this Agreement.

: L sedinner
45 (,;_15.‘ .!"55"10“ :
_ J;)L‘lt: 3 ttiniporatiol
/ p,{xﬂﬁ'LA
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8.4. Non-Waiver

No omission - :
or delay on the part of any Party in requiring a due and punctual

fulfillment by any other Party of its obligations hereunder shall constitute, or be
deemed to constitute, 2 waiver of any of such Party’s rights to require such due and
punctual Tulfillment and in any event shall not constitute or be construed as a
continuing waiver and/or as a waiver of other  or subsequent breaches of the same or
other (similar or otherwise) obligations of such other.

Party hereunder or as a waiver of any remedy.
8.5. Binding Effect

v ia s ;g fs o and shall ensure
Subject to the terms and conditions hereof, this Agreement is binding upon :.md shall ¢
1o the benefit of the Parties and their respective successorsand permitted assigns.

8.6. Invalid Provisions

If any provision of this Agreement is held to be illegal, invalid, or unenforceable under

any present or future Law, and if the right so rob ligations. andgr-t!__;i_:s A_gregment shall
not be materially and adversely affected thereby, (a) such provision shall h'e ‘fufly
severable; (b) this Agreement shall be construed and en.f{;rced as lf such _iile_"gal, lnv_'ai'ld,
or uuenforceable provision had never comprised a par’f g'h'crg?f:_; {c}.;;ﬁhg remaining
provisions of this Agreement shall remain in full force and effect and shall not be

affected by the illegal, invalid, or unenforceable prp&’:isiqﬁ_g_'ﬂjr“ ts severance f;:ere_:“from.

=

8.7. Additional Document

Bach Party hereto shall promptly execute and deliver fs’t‘xch’“ additional :g:;?ocu111ents and
Agreements as arc envisaged in this Agreement and any othf;rv-bﬁgi'eg:mcnr or (_Ibfé_’:um{:nt as
may be reasonably required for the purpose o_f?%mp_lemen;ihg”"{ﬁis' ~Agreement provided that
no such document or Agreement shall be inconsistent with the spirit and fatent of this
Agreement I S . ' - Disgn o L

8.8. Counterparts

This Agreement may be executed simultaneously in two cou_1\1_§rpa&s? each of which shall be
deemed an original, but both of these shall together constitutc one and the same instrument.

8.9. Notices
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i ] v Feque
ij terms of thig ﬂi-,rt i dum““ll\ and gy o
/ tither Ptrions Breemeyy OF in o er communications made or given under the
o4 and nally delivereg, comncetion herewith shall be in writing and shall be
. wr :tmL by Bt v transmigte by postage prepaid registereil mail (confirmed
APPropriate RE Dbrepaig registered mail), and shall be addressed to the

LI
dde ESSOrtosuchog), 1d ety at the followiny,
. : Craddy
SWM Rules 201 essorplaceassuchPar tymay fromtimetotimedesignate

Se 6 ang Dyliws framed by MCP there under must be adhered to by
‘rvice Provider,

8.10, Documents
The lollowing documen
this Agreement,

ts shall be deemed to form and be read and construed as parl of

Letter of Acceptance (MCP/CE(HQ)/2018/277 dated 09-10-2018)

REP issued by MCP atong with its Tender Forms and addendums/ corrigendun.
Proceeding of Negotiation Meeling and written communication thereof, if any.
Consortium ; agreement entered into between M/S HariBhari Reeyclable Private
Limited and M/S HariBhari Allahabad waste Management Private Limited on
07-06-2018.

However, incase of any. conflict of any clause or term in any of the abovt mferred
documents, clauses or terms in this eontract will prevail.

3 4F

i\ . ™
nr har B%‘:]:,;‘E_ l) Byl LG
|l

b Sase
1. Amit Parasnath Kumar v opiei

Oiree Joml,@o;immsmqr‘:. ; .
Vi n: 3 Mum : mlggﬂrponattom Patiala.

For Rari B%AAH%KS ﬁ'\';s{e'%“rsgemtm Ly,

2. Sujayth

l:. i
g//bu?_f\; k{'{:{dﬂ‘{ Jk?\zf;)a‘-(,_
S, sty Piuv AAT
haip S 1o 1 Stolr. 16 Ulbtmnn Y Af'f’* i o
IN WITNESS WHEREOF THE PART ES HAVE EXECU I'LD AND DFLIVERFD IHES
AGREEMENT AS OF THE DATE FIRST ABOVhWRlT'] EN.

i Mo 52]3 272005 5F

}ouu L(m mmsmner_ :
\f[ummml,(lm;poratzén, ‘Patialacr
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30 ANNEXSRE—R-%2 g

Government of Punjab
5 , 2o 2%
RFP/Tender Reference no.. %37 .‘(Ff/.gﬂi,.. d...2e. /7/‘3 4

The Department of Municipal Corporation Patiala invites online bidding for the following: -

[~a——- e - Q_iy'(_,’_\'lo. of .
‘ SI. | [tem/Description of works o)
] ‘Selection of Concessionaire for Execution/Installation and |

Operation & Maintenance of a 100 TPD Wasle to C_BG (Wt@) |
_ | Project based on Segragated Municipal Solid waste _((Jrgflmc) as |
Ll feed on Design, Build, Finance, Operate and lrm}sicr (the |
| I;_ J“DBF OT”) of Public-Private Partnership at Patiala, Punjab '

| Prcbid meeting time 12.08.2024 at 11:00 am in the office of Superintending :l
| Engineer, MC Patiala |
| Closing date & time upto 21.08.2024 at 17:00 hrs

| Opening date & time 22.08.2024 at 11.00 am

For details log onto www.eproc.punjab.gov.in

'Note:- Any corrigendum (s) to the Tender / RFP Notice shall be published on the above
website only. -

Superintending Engincer,
Municipal Corporatipn Patiala
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No.!Y = ISY
To
Azhanksha Enterprises
C-108, Mahavir Vihar, Sector-1, Dwarka,
New Delhi-1 L0043 ‘
Email~ aakenkshaenterprises7 7@ amail.com
Subject:

Date. 287 -Fo &0

Wark Order for Bio-Remediation of Municipal Solid Waste dumpsite

MUNICIPAL CORPORATION PATIALA

The General House of Municipal Corporation Patiala res. mo. 37217 dt. 08,01.2020 and Finance &

! iti ct. ¢
Comract Comumitive res. no. 572 di 28.07.2020 approved the rates / terms & conditions of the contract You an

direeted to start the werk as per following rates , terms & conditions:-

Time Limit
| Working period 16 month (4§5 davs)
———— T S moni
L o Total Period - 22 months

I-

| Unit |

| Qy |
(1 Nos | 2 ;
[27] Feeding Chute Nos | 2 | 8860000 |
[ 2 ] Feeding Conveyor ( 7 Mir Long ) Nos | 2 l—- J
[ 4 | Rejects Convevor { 5-7 Mir Long) Nos | 2 [ i
s L Redullowdsr Nos | 2 I
' | Double Stage Ballastic Separator 10 TPH including b oo !
| ¢ i COnVeyors ele Nos | 1 2070600 i 2070000 .
(7 | Solid Waste Shredder 10-11 tonhour Nos | | | 2075000 T 2975000
| Wheeled Loading Shove! with Dozer Blade 1.8-2.0 ! 5 :,
I8 F cum capacity. No. 1 1025000 !. 4025000 |i
| [ JCB 4327X or equivalent B |
! Back Hoe Loader 4x4 | ;
I ; ; | 5759000
9 | (JCB)(JCB Make 3DX Super 4WD HDT 6 Nos | 2 w9500 | i
| | IN1Loader Bucker Livelink) or equivalent |
Tippers - N [
| . | [
- 10| EICHER 50.16 TIPPER 10 CU. M. (EICHER 50.16 | Nos | 3 2495000 | 7483000 !
! TIPPER 10CU.M.) or equivalent . 1
F Civil work for fixing of Trommel, ballaster separator ! rl
| 11 | and schredder machine and shed for the protection | Nos [ 600,000 | 600,000 |
| from sun and rain ! : ! |
E .  Security Guard Cabin | Nos | 1 50000 T 50000 |
i A 31824000

Total A
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: OPERATIONAL COST R b
..... . Mackingry [unt |Qy |  Rate | Amount
Processing operstion cost for the disposal of fegacy Job |1 I T4 TONON F6TO0006
Wwaste for 16 months | -
- Total B 36700000
|| GresToulAs | 68524000
Pavment Schedule
S. %of | Documents Required/
No. Activity Payment | Remarks

| First

| payment of $0% of the CAPEX will be released after |

the supply and installation of machinery at site as per the |
I Specification Provided in the Technical Annexure-X.

H

Material delivery report

irst quaner pavment of the (tendered) O&M amourt
will be released without contour survey @ 3 times the
volume of inert retrievedralong with 5% payment of |

olume o ed: 0 | Centification from  Health
3 CAPEX for the first periodic bill (Second payment), This | . $% | Branch is mandatory.
| payment shall be treated s advance & the same will be i |
: | adjusted in the next periodic payment. i
I !
- = | Third payment of 5% of the CAPEX and OZM payment y
' | for the first quarter will be released after the certification of Certification  from.  Healih
| removal of garbage as per time schedule mentioned in the ™ Branch for the removal
3 | Scope of work clyse 4], | f garbage is mandatery. i
[ Pourth payment of 5% of the CAPEX ad OER] I A T
for the first quarter will be released afler the certification of Certification  fom  Health |
| 4 | removal of garbage as per time schedule mentioned in the sy, | Branch for the removal i
| Scope of work clause 4] N garbage is mandatory. I%
| Fifth payment of 5% of the CAPEX and O&M payment for i
the first quarter will be released after the certification of Certification  from  Health |
! 5 | removal of garbage as per time schedule mentioned in the 5% Branch for the removal |
| Scope of work clause 4] zarbage is mandatory. !
‘I Certification  from  Joint :
\{, . ) . + Commissiones! Additional |
Sixth and Final payment of O&M will be released after the | Commissioner oy a Cowmnittee
- 6 | centification of removal of ful! garbage on the completion | Full constituted by the |
i i of 16 months, Cominissioner Municipal
— | Corporation is mandatory as
| the work has been completed,

Time Frame for pavments

[ Milestones/Activities to be performed/ completed
Mobilization of the manpower and machinery, tzKing
over of dumpsite land from MCP, excavation of
waste, stabilization of waste, abfaining satutory |

| environmental clearance/ permission, erection of

facility ;

Three (3) month from the dae of agreement

To clear/dispose-off 20% of Waste from the dumpsite

Three (3y months from the Operations Date.

To clear/dispose-off 40% of Waste from the dumpsite

Six (6) months from the Operations Date.

[ To clear/dispose-off 60% of Waste from the dumpsite
!
|

Nine (9) months from the Operations Date.

To clear/dispose-off 80% of Waste from the dumpsite

[ To clear/dispose-off 100% of Waste from the

I dumpsite and clear the whole dumpsite.

Sixteen (16) months from the Operations Date.
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Imporisnt Terms & Conditions: -

L

| el

Tbcmdnﬁkrm@kmmkmmkmﬂ&%m%mww%
be respoasibie 1o pay all the electric bills o
The conoessionsire shall be regponsible to treat the legacy waste in atleast two shifts daify but is free o work
24X7 subject 1o/ labour Jaws as applicable. . b ani
Every removal of material from dumpsite and its destination wifl be video graphed regilarly by te bidder
sebamiied 1o MCP in CD form and ts copyright shall remain with MCP.
The concessionaire will be responsible to remove Domestic / Industrial / Bio medical waste dhat might be
found i the dumpsite 25 per the respective spplicable rales and baws.
The concessionaire shall be responsible 10 get any other approval NOC frem the convemed o
immmmmmkmwm@mw&%dmemﬂwﬁ,yz;W
The concessionaire shall be respomsible o parchase the equipment - machinery foms the
{Governmen: E~marketing) if available,
ATl vehicles should be Jatest Bharat Stape Compliant. - )
The concessionaire shalf be filly responsible to detiver the exd objective and will nies be entitled 1o tite inapt
machinery for son-perfonmance. _ .
- You are directed 1o execote the Agreement and fumished the Performance ¢ &&,‘%k-m
Thiney lac only) in the form of 2 Bank Guaranise a5 the format in Annexare X of the REP within 21 &ays
the L OVwodk order, .
" mmmmwhwﬁwmmmwsmw% .
beok grarancee shall be payable a1 Patiala,
mumcmafmmd&ddm&mm&whmgﬁmd%mm

ot i

%’mﬁwcmmm
Copy 10~
P-A. 1o Mayor for information o the Worthy Mayor,
P.A. to Commissioner for information t the, Worthy Commissionesr,
Joint Commissioner for information.
Superintending Engineer for information.

A SR

Chief Senitary Inspector, Health Branch, Municipal Corporation Patiala for information and con

"

222
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" Governmentof Punjab

RFP/Tender Reference no. 1/7.4 4 / 3E 50/ .’{/ PAYA |

} The Department of Municipal Corporation Patiala invites online bidding for the following: -

' ‘

e

I’ ( SL[ Itéin/Description ofworks | Qty(No.of |

| No works)

/ | 1 | Bio-Remediation of Municipal Solid Waste at Dump Site Patiala ___l:_ 1

Prebid meeting time 12,08.2024 at 11:00 am in the office of Superintending
_ _ Engineer, MC Patiala

| Closing date & time upto 21.08.2024 at 17:00 hrs

| Opening date & time 22.08.2024 at 11,00 am

lﬂ' or details log onto www.eproc.punjab.gov.in

|

! : :
|Note.'- Any corrigendum (s) to the Tender / RFP Notice shall be published on the above
| website only. ‘




T 36

Form - IV

[See rule 15(za), 24(2)]

e Q2 5

Format for nnnunl report on solid waste management to be submitted by the local body

CALENDER YEAR

DATE OF SUBMISSION OF REPORT

12023-24 ~|28/06r2024

Name of the City/Town and State

Patiala ,Punjab

.
2 Population 495146 -
3 Area in sq. kilometers 68 o
4. Name & Address of the local body Municipal Corporation Patinln

Telephone No, Municipal Corporation Patinla

Fax No.: 0175-2311326

0175-2213246 -

5 Nome of officer in-charge dealing with solid waste Manisha Rona IAS

management(SOLID WASTEM)

Phone No. healthbranchmeptat@email.com

Fax No.

E-mail:
6. Number of households in the city/town Number 97918

of non-residential premiscs in the city 24738 {Property Tax Survey)

Number of election/Administrative wards in the city/town 60
7. Quantity of solid waste (solid wastg)

Estimated quantity of solid waste genenated in the local body 219 TPD

area per dny in metric tones

Quantity of solid waste collected per day 1219TPD .

Per capita waste collected per doy 450gm

Quantity of solid waste processed 123 -

Quantity of solid waste disposed at dumpsite/landfill 96 -
8. Status of Solid Waste Management service

Segregation and stornge ol waste at source Whether SQLID Yes -

WASTE is stored at source in domestic/ commercial/

institutional bins

Percentage of households practice storage of waste at source in~ | 88

domestic bins

Percentage of non-residential premises practice storage of 86

wasle at source in commerclal/institutional bins

Percentage of household disposc or throw solid waste on the 0 o

sireets .

Percentage of non-residentinl premlises dispose or throw solid 0

wasle on the streets i

Whether SOLID WASTE is stored at source in segregrated Yes =

form. -

Percentage of premises segregating the wasle al source il o
9. Door to Door collection of solid waste a
) Whether door to door collection (D2D) is being done in the Yes o
B city/town

lNumber of wards covered in D2D collection ol waste

60 '
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17 TNo. of houscholds covered

—e

37

97918

No. of non-residentinl premises including commercial
estoblishments, hotels, restaurants, educational
institutions/ofTices etc. covered

24739 (Property Tax Survey)

Percentage of residential and non-residentinl premises coveredin
door 1o door collection through:

Motorized vehicleContainerized 10
tricycle/handcartOther device 300
Sweceping of strects
Length of roads, strects, lancs, bye-lens in the city that need lobe | 600 KM
cleaned
Fre'quc:;cy of street sweepings ond percentage of population Frequ | Dail |Alter | Twic|Occa
covers ency |y nele |ea |ssion
Days | week |nly
%of [100
popul
ation
covere
d
Tools Used
Manual sweeping 100%

Mechanical sweeping

Mechanical sweeping machine is

L

working

Whether long handle broom used by sanitation workers | Yes

Whether each sanitation worker is given handeart/tricycle for Yes

collection of waste

Whether handcart/tricycle is containerized - Yes

Whether the collection tool synchronizes with collection/waste Yes

storage containers utilized

Secondary Waste Storage facilities T
Details of waste storage depots in the city/town

Ward wise details of waste storage depots attached

Ward No 60

Area 68

Population 495146

No. of bins placed 108

Total volume of bins placed _
Total stornge capacity of waste slorage focilities in cubic meters 0.7
Total waste actually stored at the waste storage depots daily

ine frequency of collection of waste from the depots Numberof |{ -0 quency No. of bins
bins cleared Daily 108
Alternate Days
Twice a week

Once a week

Occassionaly,
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‘ Quantity of waste processed daily
Whether treatment is done by local body or through an agency Through an Agency
Land(s) available with the local body for waste processing(in 5
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

[ Solid waste processing facilities under construction

~ |Disunce of processing facilities from city/town boundary
' | Details of technologies adopted

.;ﬂ#mmgc depots have focility for storage of segregated Yes = 7
waste in green, blue and black bins
f"’ ~|" No. of green bids 120
| WNo. of blue bids 120
| No.ofblack bids
" [Whether liting of solid waste from storage depots in manual of
{ mechanical. Give percentage
(%) of Manual Lifting of solid waste 55
(%) of Mechanical lifting 45
|1l mechanical- specify the method used Front-end loaders ]
Whether Solid Waste lifted from door to door and transported to | Yes 1
treatment plant directly in segregated form
l Waste transportation per day details
| 13 -
y Number of Vehicles Number of Trips made
| Type of Vehicle umber o g bl 3
‘ Non tipping Truck 28 4
i Give frequency of collection of waste from the depots Numberof Frequency (%) of waste
‘ bins cleared transported
| Daily 100
i Altemnate Days
| Twice a week
) Once a week
| Occassionaly
|‘ Quantity of waste transported each day 219
I Percentage of total waste transported daily 100
Waste Treatment Technologies used Pits Composting, Vermi composting,
IAerobins composting, windrow, junk
| dealers
’ ‘ Whether solid waste processed daily Yes
! 123
-
I[

5
5
0
1

-
| Type of Technology |Quantity of raw | Quantity of final | Quantity of sold | Quantity of
J Adopted material product residual waste
| processed processed landfilled
[| Composting 63.5 25 0 0
I— Solid waste disposal facilities
f No. of dumpsites available with the local body 1
l* No. of sanitary landfill sites available with the local body 0

' Area of each such sites available for waste disposal 5

—
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| 39
' , Anca of land cutrenthy used e waste disposal 5
' ! Distae of dunpsite/and 1 ellity o clytown 3 hins,
1: [istanee ol the nearest abittion 0.3 kins,
J Distanee T water oy 0.1 ke,
[ istance I st nativnal highway 3 kiny,
"Distanee fom aieport 10 ks,
hhsmnre Iy portant religlous plice or historleol 2 ks,
| monments
Whether 1 Qs i Nowd prone aied No
{ Whether It falls T carthyuuko fault Hne aeen '_Nu
Quantity of waste Tand (1 eael diy | 0
W hether lund B site Is fenced | N_i}
'\ hether linting taeiiity is availuble on site . No
'Whether Weigh beidige Racility uvailable o No
'Vehicles and equipments wsed al land i1l DBulldorers
"Nan powet deployed ot landiill sie . N_E: )
| Whether corering is done mlmtluil.\-"h:-l_s'i_s ) " No
IFnot, frequency dl‘m\-éring_llw'\_\'-n_.s-‘l:aUcfﬁis'ﬁéli"itnrl't_ﬁidi‘aIl No
Cover muterial used e e N, o i
I Whether ii-.?éi]ﬁilc covering materiol is available - N
| Provisions for gas venting provided T N m__'
rovisions b fenchate collection " Ne
"Whether an action plun l'm's"l)cétf[;t‘v:-'[‘nﬁcﬁtﬁ;r_i't'iipr{ji'litg" solid | Yes
wale ianagetent practices in the cif:\-_____ﬂ‘_ I )
" What separte provisions ure made for;
! Duiny luteductivities Ve
Shughter houses waste T T T Ve
CAD waste (construction debris) U
“DewiisofPost closure Man e———
‘Tiow many slums are identified and whether theso are povided  [No
with solid waste management fucilities
T T 476 Regular
Local bodyly s own manpower deployed for collection
including streel sweeping, secondary SWOrIge, transportation,

 processing & disposalwaste
| Give detnils oft
Contractor/concessionurely¥as manpower deployed Tor
collection including street sweeping, secondary storuge, j
| transportation, processing & disposal of waste
1 R T R e T T 1 T T e o
Meantion brielly, the dilficulties being experienced b
body fn compliance with provisions ol these rules

1350 Contruct
87 Quisouice

"I Behaviour changes are hand to
bring about among subsential no.
jof houscholds

y the local

Mention hriél_l)_. lfaiﬁmmilnlﬁa mﬁiﬁl&:ﬁﬁm o tncklea
problem to salid waste, which could be replicated by ather local |
bodies

Date ),Q]os] 2y

Place - talialgy

J@{gﬁﬂssmner

Municipal Corw}lun Patiala
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M Gma" 40Aman Kumar Thakur <amankumarthakur1992@gmail.com>

Report in O.A No. 434/2023 title as Davinder pal singh VS State of Punjab & Ors.

1 message

Aman Kumar Thakur <amankumarthakur1992@gmail.com> Thu, Aug 1, 2024 at 5:57 PM
To: judicial-ngt@gov.in, cs@punjab.gov.in, eic.pwssb@punjab.gov.in

Dear Sir/Madam,

Please find attached herewith the softcopy of the Report

E Report Patiala.pdf

on behalf of Respondent No.2 in the captioned matter.

Thanking you,

Warm Regards
AMAN KUMAR THAKUR

Advocate
OFFICE OF Mr. SANCHAR ANAND(Adv)

https://mail.google.com/mail/u/0/?ik=600163d8db&view=pt&search=all&permthid=thread-a:r706 1895944 397625236 &simpl=msg-a:r673284297879929... 17


https://drive.google.com/file/d/1ntVdQQzl1zm-C5S-opCYVzaW0ZVshGGM/view?usp=drive_web
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